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any Resolution or Bill taken up on the Private
Members' day should be given a time limit?
Government Business i always given a time
limit. In regard to every Government
Business, a time limit iy given. Similarly, in
regard to Private Members' Business, there
should be tim, limit. In any case, we should
see that thig particular Business iy completed
during the day itself. For example, a Resolu-
tion comes up today. If possible, it may be
completed today. Then, in that case, next
fortnight, another Resolution may come up
and another Member will get a chance.
Similarly, in the case of a Bill. This is my
submission that the Resolution that we are
going to take up today, if it is not possible to
lay down a time limit in regard to it, because
the subject is of importance, at least, let us see
that it is completed today itself even by
extending the time so that next time another
Member may get an opportunity. This is my
submission for your consideration and for the
consideration of the House,

THE VICE-CHAIRMAN (SHRI G.
LAKSHMANAN): Your views have been
noted.

SHRI K. K. MADHAVAN (Kerala): Sir, I
would like to point out one thing. Then, you
can give a common ruling.

THE VICE-CHAIRMAN (SHRI G.
LAKSHMANAN): j am not giving a ruling. I
only said that his views have been noted.
Now, we have got to conduct the proceedings
of the House as per the existing procedure. [
would call upon Shri Maran to move his
Resolution.

SHRI K. K. MADHAVAN: I differ with
my Whip. I have not given him a blank
cheque in a very important issue like this.

THE VICE-CHAIRMAN (SHRI G.
LAKSHMANAN): I have said that
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the views of Mr. Bipinpal Das hav* been
noted. Shri Maran.

SHRI K. K. MADHAVAN: Sir, this is an
important subject. It should be given enough
time, adequate time.

RESOLUTION REGARDING REVIEW
OF THE OFFICIAL LANGUAGE
POLICY OF THE UNION

SHRI MURASOLI MARAN (Tamil
Nadu). Sir, I move the following Resolution:

"This House views with concern the
deliberate efforts in the Union Government
offices, nationalised banks and public
sector undertakings towards imposition of
and domination by Hindi, directly and
indirectly, and is of opinion that
Government should review the Official
Language Policy so that it does not become
a divisive force and a discriminating factor
and, instead, provides equality for all the
national languages with a view to
preserving and strengthening the bonds of
unity and integrity of our nation and with
this end in view this House recommends
that all the Official Languages of the States
should be made the Official Languages of
the Union and as a first step in that
direction, Tamil, in Tamil script, should
immediately be declared as one of the
Official Languages of the Union."

Sir, 14 "years ago, our revered leader, Dr.
Anna, in the same House said:

"I will never be content till the
day Tamil takes its due place as
one of the Official Languages of the
Union." |

Sir, as one of his disciples, [ am very proud
that I am moving a Resolution of that kind.
Sir, the first part of my Resolution speaks
about Hindi imposition and its domination
both direct and indirect. During the month of
January the hon. Prime Minister made a visit
to Tamil Nadu anfl he made a rather
unfortunate
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[Shri Murasoli Maran] statement. He said
that every patriot should learn Hindi. I am
sorry that he should have expressed such a
kind of opinion. | This shows the exact
attitude of Hindi enthusiasts— I won't say
'Hindi fanatics' even though it suits them. Sir,
if those who did not learn Hindi are un-
patriotic, I would say many would join the list
and, our country would be full of unpatriotic
people. I wish the Prime Minister were not
true. Sir, | want to say what Mr. Deoraj Urs
has said. He said, just because the Prime
Minister does not leaTn Tamil, can we call
him unpatriotic? This is what Mr. Deoraj Urs
has expressed. Sir, the Prime Minister also
made a categorical statement in Madras. He
declared that there is no compulsion about
Hindi. But the truth is to the contrary, j It is
usually said about statesmen that a statesman
is one who tells lies; otherwise he won't be
considered as a statesman. I think, in Tamil
Nadu when the Prime Minister was there, he
also behaved like that typical statesman; I am
sorry to say that.

Sir, the country is now passing through,
what you may call, a period of Hindi
aggression. Never after independence has the
country seen such a rapid imperial march of
Hindi, trampling upon the rights and interests
of non-Hindi speaking people, like a Roman
legion. Sir, it all started during the days of
emergency. This kind of Hindi aggression
against non-Hindi speaking people started
during the days of emergency; 1 would say
that. It commenced during emergency with a
lot of vigour. Emergency was declared on
25th June, 1975. On 26th June, the next day,
another type of emergency had been declared
on the non-Hindi speaking people. On that
day a Department of Official Language was
created in the Ministry of Home Affairs.
Formerly, that kind of work was done by a
small division in the Home Ministry. On 26th
they created a separate' department for pur-
poses of accelerating the use of Hindi
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for the official purposes of the Union. Now
that Department is a solid organisation of 61
officers, with a full range of a Secretary, Joint
Secretary, Deputy Secretary and so on. Iron-
ically, this is the most efficient department in
the Government of India today. It is just like a
steam roller of imposition of Hindi Sir, you
may remember that in 1965 some over-
zealous bureaucrats in the Home Ministry
issued a circular that from the 26th June 1965
Hindi would be the sole official language of
the Union. On that day the Gazette of India
for the first time appeared with a headline
'Bharat ka Raj Patra’. You know what
happened later. A bloodshed took place in
Tamil Nadu. Eight people of Tamil Nadu
resorted to self-immolition, burnt themselves,
killed themselves. Later, Mr. C. Subramaniam
and the then Minister of State, Mr. O. V.
Alagesan resigned. ( The Government brought
in the Official Language Act to defuse the
situation. Just like that, this Department of
Official Languages in Home Ministry is doing
the same kind of mischief with the solid
support of the Government. If the Prime Min-
ister means anything by saying that Hindi
would not be imposed, I would request him to
dismantle this Department lock, stock and
barrel. This Department is having a strong-
hold—rather a stranglehold in all the
Ministries, Departments, public  sector
undertakings, LIC, Reserve Bank, etc. From
Kashmir 1:0 Kanya Kumari, 1 think no
Department commands such respect and fear.
Sir, for implementing the orders and instruc-
tions of this particular Department, full-
fledged Hindi Sections, supposed to be
manned by whole-time Hindi Officers and
supported by necessary staff like Translator;;
are attached to all the Departments and public
sector undertakings. Moreover, a committee
called the Official Language Implementation
Committee is  functioning in every
Department, not only here but all over India.
Sir, I would like to bring to the notice of the
House that such an Implementation
Committee is functioning even in the
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Department of Science and Technology and
the public sector undertakings like the
Fertiliser Corporation, Indian Drugs and
Pharmaceutical Ltd. Hindustan Antibiotics
etc. I want to know what this Committee can
do in the Department of Science and
Technology. From that you can understand
with what force this Committee is functioning
and with what force Hindi is being imposed.

Sir, the Committee takes advice and
guidance from the Central Hindi Samiti
which is presided over by the hon. Prime
Minister. In that Committee, no South Indian
Chief Minister is there. It is completely a
committee of Hindi-knowing people.

Sir, last year's Report of the Ministry of
Home Affairs, Department of Official
Language reveals how Hindi is being
imposed, whatever might have been said by
the Prime Minister. I would read from the
report:

"In accordance with the decision of the
Central Hindi Samiti, it has been made
compulsory..."

I would underline the word 'compulsory'—

" for the non-Hindi knowing
employees to attend Hindi classes and to
appear at the examinations. During the
training, Hindi has also been made compul-
sory for non-Hindi knowing employees of
all public sector undertakings, corporations
etc. and for this purpose 20 additional posts
of teachers have been created."

Sir, in the same report on page 27, it is
said:

"Now by an order dated 19-2-1976, it
has been made absolutely compulsory ..."

So they have added the word 'absolutely’
besides 'compulsory'—

". .. for the employees nominated to the
Hindi classes to attend
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the classes regularly and to appear at the
examinations".

Supposing some employee is nominated
and he does not go and attend the classes or
write the examination, what will happen?
This Report says very clearly:

"Absence therefrom would be treated as
dereliction of duty" and disciplinary action
would be taken against the erring
employee.

Then another instance is thi::

"In pursuance of the decision taken in
the meeting of the Kendriya Hindi Samiti
held on 26th May, 1976, ..."

All this happened in 1976—

"as in the case of Central Government
employees, training in Hindi has been
made compulsory for employees of public
sector undertakings also".

Not only that, in this report it is said:

"It is proposed ..."

The report pertains to the period 1977-
78—

"... that the Central Government offices
located in non-Hindi speaking areas should
send at least 10 per cent of their
correspondence in Hindi addressed to the
Ministries or Departments".

I do not know whether exemption has been
given to Tamil Nadu or not. It does not speak
about the exemption. It clearly says that
offices located in non-Hindi speaking States
which means Tamil Nadu, or Kerala, or West
Bengal, or Karnataka should write 10 per cent
of their letters in Hindi alone. I do not know
how for it is going to be possible.

Then, Sir, officers of the rank of Deputy
Secretary and above working in the Ministries
[Departments and other offices  of the
Central Govern-
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[Shri Murasoli Maranj
ment have to acquire working knowledge of
Hindi, according to a time-bound programme.
Sir, the situation is like this. But the hon'ble
Prime Minister says that Hindi is not
imposed, Hindi is not compelled to be learnt.

Do you know what is the attitude of the Prime
Minister?  The Finance Minister of Tamil
Nadu brought to the notice of the hon'ble
prime Minister the qustion of  imposition
of Hindi. And do you know what the Prime
Minister wrote back to him? The Prime
Minister said that if the officers or employees
of a public sector undertaking learn Hindi it
will be good for the officers themselves.
What should we say about this attitude?
During the height of British imperialism the
Britishers said  the same thing that they were
here just for the good of everybody. Sir, I do
not want to say any harsh words but the Hindi
imperialists also  behave in that manner. 1
am very sorry to use that word.

You know, Sir, our Prime Minister is very
blunt and very clever. He has said that the
official use of Hindi 13 bound to increase. He
openly admits that he will be imposing Hindi
on us. He says it will be good for us. What
does it mean? It means that you hjave decided
to impose Hindi and exclude English without
any concern for the interest of non-Hindi
speaking people. If you say that the use of
Hindi is bound to increase, then I would say
that opposition to Hindi also is bound to
increase. There is no doubt about it.

Sir, in 1976 they have framed, what is
called, rules for the Official Languages Act. It
was published on 28-6-197B. It came into
force after notification in the official gazette
on 17-7-1976. Sir, in these rules what is called
the Official Language (Use for Official
Purposes of Union) Rules 1976 .

SHRI JAGANNATH RAO
(Delhi): Read No. (2).

JOSHI

[ RAJYA SABHA 1
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SHRI MURASOLI MARAN: I will come
to it later. He wants me to point out rule No. 2
which gives total exemption to Tamil Nadu.

SHRI B. V. ABDULLA KOYA (Kerala):
Only for Tamil Nadu?

SHRI MURASOLI MARAN: For Kerala
you should ask. But unless you fight you
cannot get things done.

Rule No. 10 speaks about the working
knowledge of Hindi. What is working
knowledge? They have defined it that the
particular employee should pass a certain
examination. Section 9 defines "proficiency"
in Hindi. Proficiency means that they should
pass certain other tests.

I would like to read out Rule 10(b) (2). It
says:

"The staff of a Central Government
office shall ordinarily be deemed to have
acquired a working knowledge of Hindi if
eighty per cent, of the staff working therein
have acquired such knowledge."

First they compel the  employee" of the
Government Department or the public sector
undertakings or the LI.C, or the Reserve
Bank to learn Hindi. After 80 per cent, staff of
the Central Government Offices have acquired
knowledge of Hindi, then according to
section 10(b)(4) it wiH be notified in the
official gazette that the particular branch or
particular unit or the particular department
have acquired working knowledge of Hindi.
Sir, why do you require working
knowledge of Hindi, for example, for the
Thumba Rocket station or for  the
Department  of Science and Technology or the
technical offices in Ooty? Is it for the
discharge of day to day work or for
communication xrith the local people? For
that Hindi is not at all necessary. Hindi is
not necessary for local men in Kerala for his
day to day communication. It is not at all
necessary. How doesthe working



245 R review of official

knowledge of Hindi increase production or
raise the efficiency of the public sector? How
does notification in the official gazette confer
special status to a particular unit?

Sir, it may look as if it is an exercise in
futility. No, the thin end of the wedge visible
there. Sir, the moment one acquires "the
workinig knowledge" of Hindi, then, accord-
ing to rule 8(2) of the Rules, "No Central
Government employee possessing a
working knowledge of

fHindi may ask for an English translation of any
document in Hindi". The moment he passes a
test, he is declared as having a working know-

> ledge of Hindi. Then he is doomed, his fate is
sealed. Then he has to transact his official
business only in Hindi. Sir, this is what rule
8(2) says.

Even people who are going to retire within
a year or two are compelled to learn Hindi. I
know of a case in Delhi in Advani Saheb's
own department. The person concerned is a
poor, old artist, a non-Hindi-speaking man.
He is a painter. Why should a painter kno,,
something about Hindi? You know that pain-
ting transcends all languages.

SHRI B. V. ABDULLA KOYA: You can
converse with dhobies and so on.

SHRI MURASOLI MARAN: Sir, it is
against the Resolution passed by an all-party
parliamentary committee in 1959. On that
committee there were Members like Mr
Purushottam Das Tandon and Dr. Raghuvira,
all stalwarts of Hindi enthusiasts. They
themselves said unanimously that people
above 45 years of age should not be
compelled to learn Hindi. Sir, even that kind
of a decision by a parliamentary committee is
not being recognised by the Government. That
I want to bring to your notice.

Sir, these rules are completely against the
parent Act. We know that subordinate
legislation should be
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subservient to the parent legislation, but here it
contravenes all the provisions of the  Official
Language Act, 1963, as amended in 1968. Sir,
I will give you some portions. Section 3(2) of
the Official Language Act says, for example,
for purposes of communication in one
Ministry  or Department or between one
Ministry and another Ministry or one
Department or another Department of the

Central ~ Government or any corporation,
whatever it is, "A translation of such
communication in the language, or, ag the

case may be, in Hindi, shall also be
provided". A translation should be provided,
that is, if it is in Hindi  a translation in
English should be there and vice versa, till
such date as the staff of the concerned
Department, Ministry or corporation or
company aforesaid have acquired a
working  knowledge of Hindi. Then,
section 3(4) refers to all statutes,
resolutions, general orders, rules, etc., etc.
In that case, if the translation is made, the
employees should not be placed at a
disadvantage on the ground that they do not

have proficiency in both  the languages.
Sir, it makes it very clear. So, what is
being done by the Official Language

Department of the Home Ministry and by
the rules framed? It violates, negates,
the very provisions of the Act itself.

Sir, you may like to know why in the rules
the words "working knowledge of Hindi" or
"proficiency in Hindi" are used and why there
should be so much fetish about it. It is
because, section 3(2) of the Official Language
Act says that nobody should be compelled
until he acquires a working knowledge of
Hindi. Now they are defining "working know-
ledge of Hindi". Unless you pass certain tests,
you won't b, considered as having a working
knowledge of Hindi. In the same manner, sec-
tion 3(4) speaks about proficiency in both the
languages. So, in this rule they are defining
"proficiency in Hindi". - Unless you pass
certain tests, you won't be considered as
having proficiency in Hindi.
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[Shri Murasoli Maran]
Sir, when the Official Language

Bill was brought into the Lok Sabha,
Prof. Ranga was there; I was there;
many other Members were there.
The present Home  Minister  was
also  there—at that time he was
a Swatantra Member—advocating
English. He opposed  Hindi
tooth and nail along with us. Atthat
time, we were given to understand that
working knowledge and proficiency in Hindi
will be  acquired voluntarily without any
element of compulsion or coercion. We
thought like that. Now what is happening?
People are compelled, employees are
coerced.  If they do not attend Hindi classes
or take Hindi examinations, it is considered
dereliction of duty and disciplinary action is
taken. This, I would say, is nothing but a
breach of trust We neve, expected, when
the Bill wa, brought in the Lok Sabha, that
you would be giving a different meaning  for
the words "working knowledge" and
"proficiency" in Hindi and would be twisting
the provisions. We did not know that.  Sir, I
would say that this iy wrong. It violates
the provisions of the Official Languages Act.
That is why I would request the Government
to  withdraw these rules. According to
the Annual Report of the Home Ministry, up
to June/July 1977, 3,65,000 employees have
passed the Hindi examinations. Sir, it is
announced very proudly. I would say
3,65,000 employees have been forced to get
themselves qualified in Hindi. If you
compel a person to read and write and get
proficiency in Hindi, I would say it is
worse than nasbandi. 1t is just like another
nasbandi, I would say. Because of nasbandi,
the former ruling party paid a heavy penalty in
the last General Elections. I would warn the
Government in a friendly way  that because
of this nasbandi they will lose many of the
votes in non-Hindi speaking States.

Sir, to compel anybody to learn
Hindi i against the Fundamental
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Rights and ths Service Rules. It
violates the Official Languages Act, sectiong
3(2) and (4). You have twisted the provisions
of the Act, You have imputed a different
meaning which i not there. I would say it is a
fraud perpetrated on the non-Hindi, speaking
people. The sooner you withdraw it, the
sooner you nullify the rules, the better it is for
the non-Hindi speaking people. Sir, the Janata
Party Members are saying that they are simply
following the language policy of the previous
Government. The Prime Minister has said like
th&t. The former Home Minister, Mr. Charan
Singh, who is now the Finance Minister, ha
stated that they are not doing anything new,
they are simply following the language policy
of the previous Government. Hundred per cent
right. But I would put a question to them: You
have reversed many of the processes unfolded
by the former Government. You have dis-
mantled all the evil provisions of the 42nd
Amendment of the Constitution. Why don't
you withdraw these provisions also? Just like
you have amended the 42nd Amendment, why
don't you withdraw these illegal, un-
constitutional rules.

Then you may ask what the complaints are
against the Janata Government. I will come to
that. Even before these proposals w-ere imple-
mented, many Ministers started working in
Hindi. Many Ministers, it seems, preferred
junior officers to senior officers just because
they were proficient in Hindi. This is what is
stated in the Indian Express by Mr. Kuldip
Nayar. 1 am told, Sir, even the Cabinet
meetings are conducted only in Hindi.
Discussions take place in the Cabinet
meetings only in Hindi and I am told that the
only South Indian Minister, Mr. P.
Ramachandran, cannot make a head or tail of
these discussions.

PROF. N. G. RANGA
Pradesh): Why does he not protest?

(Andhra
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SHRI MURASOLI MARAN: I air not
saying on my own. Mr. Kuldip Nayar in the
Indian Express has written: "In the Cabinet
itself the solitary South Indian Minister has
felt at a loss because discussion has often
broken into Hindi." He has put it very mildly.
I am told, almost all discussions are taking
place in Hindi alone. There is no Cabinet
Minister here to say whether it is true or not, I
would have been very glad and the people of
Tamil Nadu would have been very glad if

/Mr. Ramachandran had protested against it. I
am sorry, instead of protesting against the
pressure, he has succumbed to the pressure.
Last

| year and this year he has sent his greeting
cards in both Hindi and English by putting his
signature in both Hindi and English. I am
sorry for the state of affairs. Had he protested
at least, the other Cabinet Members would
have thought twice. But that is not happening.
I am very sorry for the South Indian Minister.

Sir, the Constitution clearly says that we
should use the international form of Indian
numerals. It does not say them as Arabic
numerals. We claim them to be Indian; the
numerals originated in India. We are
proud
« of it. The Constitution specifically says so.
So, according to the law of the land, nobody
should use other numerals other than the
Arabic numerals. But, Sir, you must have
seen today's "Indian Express"” in Delhi all the
cars have the Hindi numerals, the Urdu
numerals and the Gurumukhi numerals, and
moreover,

‘the Mayor of Delhi has put up only the Hindi
numerals on his car. Sir, I think at least the
Janata can prevent it. And I am sorry to
read inthe

V'Indian Express” of today that the police
could not take any action because they were
expecting that very soon an amendment to the
Motor Vehicle Act would be brought in this
House and in the other House and that the
Government was going to legalise the
numerals, other than the international
numerals. If they do so. they would be
violating the pro-
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I would give another instance of Hindi
imposition. In the Andamans 20,000 Bengalis
live, 14,500 Tamilians live and the Hindi-
speaking people number only 14,000. But do
you know what the official language of the
Andamans is? Even though the Tamilians are
more, and the Bengalis are still more, than the
Hindi-speaking people, Hindi is the official
language even today.

And, secondly, Sir, in the "BLITZ" dated
the 16th of December, 1978, a report has
appeared. It says:

"A recent Home Ministry circular that
all communications should be signed in
HINDI has generated a lot of resentment
among officials. Till now, the rule was that
all letters received in Hindi should be
replied in that language. This stipulation
did not apply to signatures. Non-Hindi
speakng officers are now faced with the
two-language signature problem."

It is very strange if it is true. I do not know
whether it is true or not. The Home Minister
is here. He can say if it is true or not. Sir, it is
very disgusting to know that in our country
most of the population cannot put signatures.
They put the thumb impressions. Thumb
impressions are suppo:ed to be taken as
signatures. Signatures have no language.
Whatever is scribbled is considered as
signature. I do not know why the Home
Ministry is particular that one should sign in
Hindi alone. This is totally wrong. I strongly
object to it.

Sir, regarding the Hindi imposition, I want
to read what a citizen of Calcutta feels about
it. Sir, this is a letter published in the
"STATESMAN". He says:

"In Calcutta I have seen "Bharatiya State
Bank" written in Hindi in front of a branch
of the State Bank of India. Letter heads of
insurance companies are now in Hindi. The
Central Telegraph Office has a notice
requesting Cal-
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[Shri Murasoli Maran] cuttans to send
telegrams in Hindi, regardless of the fact that
the addressee may not know the lan-
guage."

Sir, this h the situation in Calcutta.

As I have already pointed out the rules of
the Official Languages Act, 1976 give a
blanket provision exempting Tamil Nadu from
its provisions. But what is happening in Tamil
Nadu? Nobody follows that exemption;
probably, they are not aware that an
exemption has been given to Tamil Nadu.
According to the "SUNDAY STANDARD"
dated 6th August, 1978, "the rule that name-
boards, rubber stamps and letter heads should
be both in English and Hindi is strictly
observed by all Central Government
departments here" at Madras. "They also print
all their forms in Hindi and English, avoiding
the local language." Sir, this is a serious
situation. I want to bring it to the notice of the
Home Minister. If it is true, then he should put
an end to activities of this kind.

Then, Sir, there is another thing. Recently
an advertisement for recruitment of personnel
for nationalised banks in Tamil Nadu and
Pondicherry appeared and it clearly specifies
that Hindi typing knowledge and ability in
Hindi shorthand will be tested for the posts of
clerks and typists-cum-stenos. Sir, they are to
be employed either in Pondicherry or in Tamil
Nadu, and Tamil Nadu has been exempted
from these provisions, from these obnoxious
rules. Yet they advertise that Hindi typing
should be known to the candidates.

Then, Sir, examinations are conducted by the
Staff Selection Board which is the recruiting

[RAJYA SABHA]

agency for all clerical posts in Central Govern-
ment departments. They are conducted only in
Hindi and English. Is it not advantageous to the
Hindi-speaking people, because they have tqg
learn only one language, Hindi, '
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whereas our boys and girls have to learn three
languages? Sir, I think it is part of a bigger
plan. They want to make all the Central Gov-
ernment jobs, the clerical jobs, a privileged
preserve of the Hindi-speaking people alone.
While you are conducting the Union Public
Service Commission examinations in 15
languages, why don't you conduct these
examinations also in all the languages?

Sir, I would urge that the Central
Government offices, departments, public
sector undertakings, Railways, wherever they
are, they should do their work in the regional
languages alone. Why should they use Hindi?
Let them also learn the local languages. Let
them conduct the business in the language
which is very popular in that area.

Now, let us :ake the Union Public Service
Commission examination papers. Sir, |
would congratulate the Government for, for
the first time, they  have initiated a
move that UPSC  examinations can be
written in all the 15 languages mentioned in the
Eighth Schedule of the Constitution. I am
glad about it.  But, Sir, even then there is a
small mischief. The question papers are set
only in English and Hindi. I cannot under-
stand this. =~ While the candidates can write
the examinations in all the 15 languages,
why should the  question paper be in
English  or Hindi? Sir, this is a very
serious question. In the other House, the hon.
Minister of State has replied to this question.
The first reason he gives is that the same
standard cannot be maintained,  j cannot
understand it. If in the answer papers the same
standard can be maintained in all the 15 Ian.
guages, why can't they maintain the same
standard in question papers? This  is
very ridiculous.  Another reason given by
the hon. Minister is that if they set question
papers in 15 languages, they cannot
maintain secrecy. This is still more
anomalous and ridiculous.  Sir, many of
thes? 15 languages are the official language; of
the States. They are preparlnj
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their Budget speeches and printing Budget
documents in their own language. So far we
have not received any report that the Budget
secrets had been let out in any of the States.
Moreover, every State is having its own
Public Service Commission, and these Public
Service Commissions are conducting their
examinations in their own languages. So far
nobody has complained that the secrecy had
been let out. That is why I would urge that if
you are sincere about it, you should set
question papers in other languages also.

Sir, when ths announcement came in the
newspapers, there was a bitter comment in
one section. Some newspapers have written
that the Janata Government has twisted the
arms of the Union Public Service Commis-
sion to accept this proposal. Now, unless they
change this method of setting question papers
in Hindi and English only, I may have to
doubt the bona fides, the intension of this
Government also. Sir, now the crucial
question is this. In what language those
candidates who pass in the UPSC
examinations are going to transact their
official business after they get selected? That
is the most serious question, a very crucial
ques-ton .

THE VICE-CHAIRMAN (SHRI G. T
"KSHMANAN): Mr. Maran, you are
concluding your speech.

SHRI MURASOLI MARAN: Please give
me a few more minutes.

This is a very crucial question: In what
language are those candidates, who had
written their examinations in their regional
languages, in all the fifteen languages
mentioned in the Eighth Schedule, after they
become IAS and IPS officers, going to func-
tion? If the answer is 'Hindi', then I am sorry
we are going to object to it: we are going to
strongly oppose this measure. It seems there
is a deeper attempt to convert India into
Hindia. On the one hand you are driving out
English and on the other hand you are
enthroning Hindi.
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Look at Bihar. The Chief Minister of Bihar for
whom I have great respect, has announced
recently that officials, if they put up their
notes in English, will be punished. Only the
day before yesterday he made another strange
announcement: He said that all English
teleprinters will be abolished. I do not know
where this will lead to. It seems very soon a
time will come in Hindi-speaking areas like
Bihar and UP when anybody who does not
know Hindi will be considered as an illiterate.
Such a situation is going to come. But, Sir,
you will be sadly disappointed if you imagine
that after driving out English, Hindi will be
automatically chosen to fill that vacuum.
Please don't cherish that idea; it will never
happen. I will tell you the reason why. The
reason is very simple. Hindi cannot be a
substitute for English because of the very
nature of the two languages. If that happens,
then there will be two Indias: one English-
knowing India and another Hindi-knowing
India. Needless to say the unity of India wiH
be in danger. That is why I have made it clear
in my Resolution that there is need for a
review of the official language policy. I do not
want to go into the details, Hindi became the
sole official language because I would say,
probably in a fit of absent-mindedness the
non-Hindi.speaking people accepted that
compromise formula. In 1965 the Government
made a second look at the lang.uage
provisions. Now the time has come for a
reappraisal, because there is a linguistic
awakening everywhere, it is claimed that
Hindi is spoken by the majority of the people.
The Prime Minister goes about saying that
almost 50 ner cent of the people in India know
Hindi. Sorry, this is not a fact. According to
the 1951 Census Hindi-knowing population
formed 42 per cent of the total papulation. But
at that time they made a trick. They clubbed
languages  like  Hindustani,  Punjabi,
Rajasthani, Bihari and other languages, under
Hindi and inflated the figures and so the
figure came to 42 per cent. After ten years in
1961 they took another
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Census. By that time the population
increased by 22 per cent.  If what they had
claimed in 1951 was true, then in 1961
Hindi-speaking population should have also
gone up. But what happened?  In 1961 the
percentage of Hindi-speaking  people was
only 30.38. That means there was a drop.
Look at the drop from 42 per cent to 30.38 per
cent. How did it happen? In the meanwhile
there was a revolt in the so-called Hindi-
speaking areas. For example, in Rajasthan five
clear mother-tongues emerged. Marwari
people started claiming that they  spoke
Marwari. Then there were people who
said they were proud to, speak Rajasthani.
Consequently, there was a fall in the figures of
Hindi_ speaking population.  In Bihar also,
the same thing happened. There also people
were proud that they spoke Bhojpuri,
Maithili, Magadhi and Kor-tha, not Hindi.
In Madhya Pradesh also the same thing
happened. There the people asserted  their
mother-tongue is Chattisgarhi. Therefore,
it is evident that there was some kind of an
awakening or a revolt in some areas of Bihar,
Rajasthan and Madhya Pradesh. Now, what
is the present situation? You will be
surprised to know that the 1971 Census
figures regarding languages have not  been
published up to this day. Very soon in 1981,
we are going to have another Census. By
that time all the figures will become
obsolete. They  have published all the
other figures, but they have not published
this figure. Only provisional figures are
available. Even now they are doing the
same old trick. They are clubbing Rajas-
thani, Bhojpuri and other languages and
claim 38.04 per cent people speak only Hindi.
If you substract those who speak the other
languages then the percentage will come
down to 29.67.

SHRI KALP NATH RAI (Uttar Pradesh):

What is your objective?

SHRI MURASOLI MARAN: Why are
you hiding the census report? The census
report was submitted to the

[RAJYA SABHA ]
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Government long  back. The next census
is only in 1981. Probably you are making the
necessary preparatory arrangements for that
even now because it is a Himalayan and
fantastic task. You have rot published the last
report because they are doing some jugglery
with the figures. They are not prepared
themselves for the bigger surprise because
thereis a big drop in the number of
people who speak Hindi alone. Even in
the Hindi belt there are people who
speak Maithili  and Bhojpuri and not only
Hindi, but the club all the languages and say
they all speak Hindi. Then they claim
that Hindi is spoken by a majority of people and
therefore non-Hindi speaking people should
accept it.  That is not the correct position.
My charge is that they are doing jugglery with
the figures given in the 1971 census. I would
urge the Government to release and publish
these figures.

THE VICE-CHAIRMAN (SHRI G.
LAKSHMANAN): Now you have to
conclude.

SHRI MURASOLI MARAN: I will
conclude in a few minutes.

It is said that U.P.S.C, examinations are
conduited in all the languages mentioned
in the Eighth Schedule. Thi; Schedule has no
Explanatory Note at all. It relates only to article
344(1) of the Constitution which speaks about
a Commission. The Commission
should consist of members belonging to the

language;; mentioned in the Eighth
Schedule. It has no relevance, except to that
Commission. It has further relevance only to,

article 351 of the Constitution which gives a
directive to the Government to deve- lop
Hindi saying that Hindi has to assimilate
the syntex and other things from the languages
mentioned in the Eighth Schedule.  Otherwise
Eighth Schedule has no meaning at all. ~ But
because of pressure of public opinion and to
soothe the feelings of non-Hindi people,
Pandit Nehru announced that all the languages
mentioned in the Eighth Schedule are national
languages. The position is that the
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language problem of India can in no. way be
restricted to the languages in the Eighth
Schedule. First of all that list is incomplete.
For example, when the President visited the
North Eastern States, Mizoram people said:
"We cannot write U.P.S.C, examinations in
our own language" because their language
does net find a place in the Eighth Schedule.
Secondly, Eighth Schedule is completely un-
scientific. There is an organisation called
Sahitya Academy which has recognised
English, Dogri. Manipuri, Konkani, Maithili
and Rajasthani whereas your Eighth Schedule
does not contain all these languages.

Thirdly, this Eighth Schedule is als, a
political make-up in the sense that on the eve
of the 1967 general election as a vote catching
technique, they announced that Sindhi would
be included in the Eighth Schedule.

The Eighth Schedule is completely unreal
also. For instance only 2,544 people in India
speak Sanskrit. Though it i the ancient
language of India it is said to be the mother
tongue of only 2.544 people. Yet it is a lan-
guage in the Eighth Schedule, though many of
the tribal languages are not there. Janata
Member Mr. Jha has introduced a Bill saying
that Maithili should be included in the list.
This shows that it is an incomplete list for my
purpose. Therefore, I say that all the official
languages of the Slates should be made official
languages of the Union. That is why I have
put, not the languages of the Eighth Schedule
alone, but all the official Languages of the
States which should be made the Official
Languages of the Union. Perhaps, Sir, India is
the only country in the whole world which is a
multi-lingual country . . . (Time bell rings)..
.which calls itself a federation, but which has
only one language in the Constitution as the
official Language. In the United States there is
no mention about the official Language at all.
That is why I say that we should not equate our
country with the countries of Western Europe
or Japan. They are all uni-lingual
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countries. If yo.u want to make a comparison
with an, country then, we have to compare
ourselves with Yugoslavia,, Switzerland,
Canada and Belgium. In Switzerland, three
languages are the Official Languages, that is,
German, French and Italian. Sir, that is th,
population of the German-speaking people
there? 72 per cent of the poulation is the
German-speaking population and only 22 per
cent of the people speak French and only 7 per
cent of the peole are Italian-speaking people.
But they have not made German alone as the
sole official Language. Even a language
whj£h is spoken just by 7 per cent of the
population, that is the Italian language, is also
made as the Official Language. That is why,
Sir, I would like to draw a comparison with
German in Switzerland. In Switzerland, the
German language holds proportionately much
greater position than Hindi does in India and
the same is the case with Yugoslavia. I do not
want to go into any further details. Here in
India, each State is the home State for the
people speaking the language of that State and
we have many States in India with a language
and population and area also matching or even
surpassing many other countries in the world.
That is why I say that in a federation like
e,urs, in a multi-lingual country like this, a
country with several nationalities and cultures,
we should follow the principle of equality and
the strength and unity of the country depend
on or lie in the recognition of the linguistic
and cultural diversity.

[The Vice-Chairman
Ganesh Kulkarni) in the Chair]

(Shri  Arvind

When I say that all the Official Languages
of the States should be made the Official
Languages of the Union, I am not bringing
forward any new proposal. It is just logical
extension of the proposal to conduct the
UPSC examinations in all the 15 languages.
Obviously, the next step is that you should
make all the State
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Languages the Official Languages of the
Union. You may pose the question whether it
is practicable until yesterday, Sir we were not
able to conduct the UPSC examinations in all
the 15 languages and we thought that con-
ducting the UPSC examinations in all the
languages as impracticable, and we thought
that it would destroy the national character, we
thought that it would kill the unity of the
country and so on. But what has happened
today? Today, we have accepted that from this
year onwards it should be implemented. How
are you going to explain this? Could we ever
think that four or five parties would come
together and would become a single Party?
Calling itself as the Janata Party? We never
thought sov But it seems that they are
stronger. We do not know what will happen
tomorrow (Time bell rings). 1 am just
finishing,, Sir.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): You have taken an
hour.

'SHRI MURASOLI MARAN: A am sorry,
Sir. Just give me more minutes. Sir, what we
thought was not possible yesterday has becom,
possible today. That is why I think that this is
also possible. Perhaps you will have to do
more translations. For example, in the USSR,
all laws passed by the Supreme Soviet are
translated in to the languages of various units.
The moment the Supreme Soviet passes a
law_ it i translated into sixteen different
languages of the country. We ma, say that if
this comes into being here it may be difficult,
that it may be cumbersome, that efficiency
will be lost and so on. To that I would say that
this is the price that we have to pay for the
unity of the country.

Now, if wt make any one language a, the
Official Language of the Union, it confers a
special status and grants political, economic,
social, cultural and educatic oal power t, that
langu-
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power. This is very very important. Naturally,
we become subjected to that language and the
people who speak that language. That is why I
say that all the languages of th, States, should
oe declared as the Official Languages of the
Union and, in that direction, I have added that
Tamil in Tamil script should be declared as
the Official Language. You may ask a
question: Why Tamil alone? Because the
people of Tamil Nadu demand it. Moreover I
want to provoke the other linguistic people
also and let them come forward and make a
demand for their respective languages.

Sir, some Honourable Members have given
some amendments. I have no quarrel with
other languages. Sir, as far a3 the last portion
of my Resolution is concerned, if the Gov-
ernment is prepared to make all the official
languages of States as official languages of
the Union with one stroke of pen, I have no
objection to that.

With these words, I commend the
Resolution.

4 P.M.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): There are three
amendments.

SHRI HARKISHAN SINGH SUR-JEET
(Punjab): Sir, I beg to move:

1. "That in the Resolution—

for the words beginning with 'this House
recommends' and ending with 'one of the
Official languages of the Union', the
following be substituted, namely: —

"this House recommends that—

(1) equality of all national languages
should be recognised in Parliament and
the administration of the Central Govern-
ment r
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(ii)) members of Parliament should
have the right to speak in Parliament in
any national language and for this
purpose the facility of simultaneous
interpretation of speeches in all national
languages should be provided in
Parliament;

(iii) all Acts of Parliament and Rules
and Orders issued by the Central
Government should be >made available
in all national languages; and

(iv) the use of Hindi for the official
purpose of the Union should not be

"

made obligatory'.

(The amendment also stood in  the name

of Shri P. K. Kunjachen).
PROF. N. G. RANGA: Sir, I beg to move:

2. "That in the Resolution—

for the words, 'should immediately be
declared as one of the Official Languages
of the Union', the words 'Telugu in Telugu
script, Kannada in Kannada script, Mala-
yalam in Malayalee script, Oriya in Oriya
script and Bengali in Bengali script, should
immediately be declared as the Official
Languages of the Union' be substituted."

SHRIMATI = LEELA  DAMODARA
MENON (Kerala): Sir, I beg to move:

3. "That in the Resolution—

the words beginning with 'and, instead,
provides equality' and ending with 'one of
the Official Languages of the Union' be
deleted".

The questions were proposed.

SHRI N. G. RANGA: Sir, I am in favour
of the Resolution and I congratulate the
mover of the Resolution. I am only anxious
that this debate should be over today and the
House should sit as long as possible so that
we would be able to take up the other
Resolutions later on.
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St STy T Wi IRt g
SOME HON. MEMBERS:  English,
please.

SHRI JAGANNATHRAO
will inter-mix. Don't worry.
St UHET  ATGE Wt ST SEe
TS AT q9q AE 2,
It is a very comprehensive Resolution in
which it is demanded that all the languages
declared in the Enghth Schedule be declared
as the Official Languages . . . fInterruptions).

It says that, to begin with, Tamil should be
declared as .

AN HON. MEMBER:
step.

JOSHI: I

That is the first

SHRI JAGANNATHRAO JOSHI: But he
completely loses sight of the fact that in spite
of the efforts for the last thirty years we could
not bring about unanimity about one language
Hindi. How many years it will take to make
the people accept all the other languages in
this country you can just imagine; I leave it to
him. He did not give any concrete suggestions
as to how Tamil could be taught, how it could
be implemented and how it should be made' an
Official Language in the administration. It is
not a small problem;. Mr. Maran. In Tamil
Nadu itself, there are four languages: There is
Tamil, there is Telugu, there is Malayalam,
there is Kannada and there is Tulu; there is
Coorgi and there' are so many. You will have
to write notes in the administration in all these
languages in Tamil Nadu itself. It is not so
casy and simple. Even in Bangalore, Tamil is
hated like anything by Kannal chaluvaligars.
They do not like the display of Tamil pictures.
Same is the case on the Maharashtra-
Karnataka border. You must have seen posters
on the wall of Bellary during the
reorganisation of provinces: 'Telugu Ravanas
Tola-indu Po' ('Telugu Ravanas, Get Out.).
Therefore, it is not such a simple thing, Mr.
Maran. I can understand your position.
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\IA F 79 AT § @@ZT 0 F A ag
F1% T qawar ar {5 azt ggsw 30 |
ZAT HATT W TW I G qr2¢ Frerar
fzar \ w7 A wrersit aé # o
FAI B | AR FawT FEAED gy wd
%3 329 19 9= 9fy # ﬁr%im 1
You have every right to oppose it.
But when you demanded that Tanrl in

[ RAJYA SABHA ]
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qAGEAT 7, gAM w7 A9 7 el ¥
fatls w1 fopan, wmiemr ol F fiedt &
fau w7 frar, wrdlw «.4 Gaw w9 ¥
A2 FERLIT A gaF faa w19 Frar
I #i A fgedt & oy #w fora Favgia
AT 0 AT FEIAT FT 47 | q@t A% O
97 faad arg-dw 7, qgrerg ¥ @i
ATHET AR ;AT F feedy § O omoe

Tamil script should be declared as one of the Official #Ffsamsi &Y v=+T T |

language, of the Union,

*we should make a

I completely agree with Mr. Maran. Hindi

beginning. How has that beginning to be made? is just a language of the minority here.
Unless -e?e make certain efforts, it is not possi. tole.
Therefore, let us try to understand that there are

certain national
compulsions. You cannot ignore it.

A ATHT HIAT IIGTT AT Hrgar F
AT ATTATIT FATE | A 1930-31
A TR 9T AT 0 sivar w7 T A1 2w
fe=at &1 da w0 g— |

‘fasdr fasq faoer oprer
HOIT F4T 72 ZATCT |

I 3T NI A | qZ G149 4% wrawr 4
I @z M7 gu feedr & 797 gy | ag
A1 q ZATE W F w0 wrAT 91 Fy Wi
T W4 KT AT 797 foedr # 747 foray |
441f% 39 79w ug wTwmr swar a1 fr
1A F T 94T, fgdt Arerar az
Zuales £ am & 1 foedt w7 foody ary
g a1 F

tigre § ot wfast At Qe 2,
AETL 1T ATAT £ | T T
Aifaat aret s &

Therefore, let us not be under this impression that
it is imposed upon us. If it is imposed upon a non-
Hindi gentleman, it is equally imposed upon a
gentleman who speaks Bhojpuri, who speaks
Maithiliy who speaks Magadhi, who speaks,
Chattighari, who speaks Marwari, who speaks
Bikaniri. So, if it is an imposition, it iy not
exclusively meant to people who speak only English.
And, Mr. Maran, we cannot divide tbe country into
English-knowing country and Hindi-knowing
country. Do you mean to say that in Tamil Nadu,
people know English? It is only two per cent of the
people who know English and they have completely
monopolised all the offices. What about the 98 per
cent of the people who speak Tamil? They cannot
even get a postman's job unless they know English.
Only a small percentage, only two per cent of the
population monopolised the offices. And if you want
to right against this monopoly, you will have to take

Let us not be under this wrong impression recourse to ouj- provincial languages. Hindi is not
that propagation of 'Hindi lias been conducted going to substitute the provincial languages. No. We
and carried on by the Hindi-speaking people. are fighting fo, it. Our official policy is that every
No. You will be surprised to find that the first administrative department must conduct itself in
Hindi weekly was, started in Bengal, in the Tamil' in'Tamll Nadu and m Kannada in Karnataka.

last century 'Udanta .Martanda'.

FTFH AR

Tewdt & wva 1 Pt wrsm o wivesy
=7 A, fedt 1w ey e 4z &,
fodt 7 far s frar ot 2oree

But the pity and the tragedy is that even after so
many years, even

In
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Karnataka also, it is not even 25 o, 30 per cent
of the work that is carried on in Kannada. The
whole thing is going on in English only. And
for the the simple reason of fighting, this
Hindi, Hindi, we have blocked the way 01 any
Southerner to become the 1 rime Minister cf
thi country. You are solely responsible.

T /A AI9T 9% 8, w2 /st
#gd, aman g et e § e
azar 2 | wifav dw 1 5= g faie
FGT a1 gH qg FAT qAT  HUST &
o ST & a1% 3 fear v g s

India will not continue fo, long. This is Bharat.

Teg FFE F1 74T AW FRAT B
qIFT | ST W WS gAT et
Fgfemar

Correct. That was Khambhoj. Take Africa.
You are hearing the name of Zimbabwe.
Where was Zimbabwe? You are hearing
Malawi. Where wts Malawi :
7T SHF1 &ET 2 fF

BW UEM 2, BAILN WiaT 2 |

I have seen the Tanziman Parliament. They
conduct themselves very well in Swabhili.
Swahili is ot a rich language. Swahili means

shore—.the language that was spoken on the
shore.

fem’ w1 womw grar & faemar’
g wifget # goaT F19 =we9 E AT
Tofmg Faifs qgf o7 §AST F1 27T
watat fam 4@ F= v | Ffaar § qus
¥ ogmaT 2 98 9% HYSAl F7 3@
sa1aT faqi @F wA1 91 WA & qA
w1y ¥ 317 =7f mT a7 f7 e, me A
fz a9 gl g wEar 91, §9 A7 HqOU
T FEAIAC KT FHFIT FAT T
gt qvg woAt A g afe s &
wreaT 727 | R Ty Fnar T g
afz Zw &1 w@t & A1 Fw F1 9o
atfzo | o me 7 AwEfE
wargvm faar |

[ 23 FEB. 1979 ]
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Yugoslavia is a country with ESC republics,
and each republic has got il* own language.
Mr. Tito himself i a. Croat.

S gAY AW § fgmewdt & 4% &
agt o7 afaar Fiv wifow 71 gr=ax
w8 |

Sarbocroat is the language of Yog>-
slavia.

fee w=dia szgon faar sz a7
Definitely they speak three languages
But they have evolved a language uf
their own, which is known as
Romanche. =3 W& arfam
7 7 {IE WMER? WIT  RIEWE
The people there speak Creal That
is not your French. That s & nne
ture of so many languages. They
speak Creol. &1 5% 18l fg3wr mio
gw  wwer f& ww aSwmmEr
IEEM gl &1 wmr 9 1 A1 W7
IEH W & WER, e ¥
wez e fau fand o & | afewa
w41 F A1 991 g€ www fawm ® O oMN
wonrd q #gl fF vama adt g1 1 B
ag w1 Fnear g fr s=9i wwfae o
gé fm o == w7 was @ @ fadr,
7@ | gz == 4t ¥ 7@t TmAw T &
fafas qzaa farz fz= @ o faww
HITHT ST F weE gt qg frgwan A o
The question was not whether this country
should accept English for ever. The question
was whether the-, language what should be the
official language of this country after the-
withdrawal of the Britishers front' here, should
be Hindi based on Sanskrit and written in

Devanagari script or it should be Hindustani
written ir. Persian script.

w1 77 OFRa ¥ gHT |
Farar g ag WA & | WA EW TEH
¢ fF % ouw & &1 ¢ ow wN
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a1 ggan g fmow wmr =rfaw
En Russian there are 16 nations. The same is
the case with China.

frg foge s goar 19 w9
F 16 FarH| & 731 qora & ) gHfaw
farsma™ & weRT W gAY T 2
f& zur<r wmar oF g aSrfgo | w9
AT a7 & T 7z o o wmar g ?
ST AT FET 9% QA SHIY § AT
H1E 3T, g0 ST BT %7 AT AN T
qovr wfa & araw g srfwhms
Aaw gz gt qr ) g foersr
[T & i w71 T g & fimr |
sror wfr & fawdt ¥ i foear 7 e
T TEV qE A7 7 9T qTHN g
FATT AN T T TEL AT |

I XA F AL AN T WFTNT
AT T, AU GHT § AT 7F UF 77
THT AT AT OF WST U FT FIA F07
aF AT A4 | I gwT F fzem oA
wrar fz=r a9t w1 et w3or famg
w1 wrar 7€% 4 | fgem A fae wie
saar a1 w7 w1 e ) s
afz gwgd v ar & wgm  =gar
g 5 3 7ar ey et & O aw
HIFHT G FT SAHIT FEAT &, TOL
FLETE TG FeAT g, qE AT A
WIS 9 T AG@T £ ! QI ST F
T F TN-TETE 9, 0T F §
"OFET 9aT g oo o) e &
writ ¥ dre § arfeyr @Y o | ozErd
A1 ST AT WIT §9qT &7 TAT spst
At A fF w0 ? oo & faw §
g #wtz ofs F fao ag 97 6@
TEN AT AT | I AT F OgTOAT
I 9EAT GAT ARl AT A7 ww
ATTTAT ATAAT 4T | WEEIHTAT AT
af &% w2 of o= 3 qror Fra
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ar | 7F FAT AT | AT Agt AvTA
fegar grar ar wyyz qui FW FT 4T
o1 ZWt Gt 7 At A @
FE qweT AT gAT a1 ? AR Al ME
e’ & B foge & oot w0 sweT
T A | wE T OF GHE I
g frord o 9qw & awr weT, oong &
faearfs 21 &= oo, g & faear-
forg grewme | (Time bell rings)
FAT ZATLT 2750 @eH Tar ?

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): I want to remind the
Members tliat under this discussion everybody

gets only 15 minutes. Sorry, Mr. Joshi. I
would have liked to hear you longer.

SHRI JAGANNATHRAO JOSHI: When
he has made out his case for full one hour, I
must be given at least half an hour.

THE MINISTRY OF HOME AFFAIRS THE
MINISTRY OF HOME AFAIRS (SHRi S. D.
PATIL): Sir, he should be given more time.

ot wWarg TF WY Al § a4
Fa1 rgar g fa s e § S fndy
st famargeay,  faamereT #@iT
wzry wiTfz we<i § § F @7 a5t &7 war
area g, mfawawa § i avera & 7
i 0% weAT sAwr gur GE
T wE Ewit zew & fama
fadr =x & &7 awgdmET &,
gatarfedy, SR ®ww e

They all act in the Hindi films. Why? Hindi
hag got a bigger market. They do not have any
love for any particular languages.

SHRI G. LAKSHMANAN (Tamil Nadu):
What they do is, the song in Hindi is written
in Tamil.

SHRI K. K. MADHAVAN (Kerala): May
I point ou that all tkese persons from the
South are there; they have
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secured their  place not  because of
these people but in spite of them.

SHRI JAGANNATH RAO JOSHI: 1
am saying it. I am holding a brief for the
South.

o g9 F fraa

qr=EEt § §Hy Fw 9% FEwr
fapar oF  afagor &1 wETEE
fagaT =11 g 7 W wqIeAT N &
faa 1 3@ qor 7@ fr safrafaE
we g Y T | sges A eqrar
fagid 47 9% @\ a9y araEn
a1 Fqifw 99 & Fea ¥ I F 7
92T 3w 9% 27 37 w9 %7d gu wawn
AT [IAT FTATAT T F 77 AT AL
wrreRdr quat fag w13y sfor afafa
7% | firg  Fmei ¥ weEw & o9
A ¥ FEAQ, AT A E | wg ad
AW IO FT A9TH & @ FCH W
FIAEr § qar gu wwwAd & fam &
wrar f & 37§ 6 T |

Tlo THIE FAROAT (FIIICT)
fmr wrar & o 71 72 £, AT Ay
I 9 wAaw o F

SHRI K. K. MADHAVAN: L do not
understand it.

SHRI JAGANNATH RAO JOSHI: I
come from South, Mr. Zakaria. You don't
teach me about South. I come from South.

d |39 & "wraT § A7 WA FfEd |

o TRIE wHIAT . F TE AHe

wE

ot werg T s o oo
AT AZAT § FF F9 77 797 7 w40
ENIT 1976 H AT gEA wiT #1 A7 )
3T AAT FAA FEdr, AAEr ff | gwA
gl % 77 7@t 50T, 29 woAr v
# Araw | IgET aar g7 ) fre
ITFr HAA1% FZLr A wasy 7 gar

[23 FEB. 1979 ]
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2V wweg afy ady oiw &<, v gt
WTIIHT  including tribal languages
FT AT ST FAT T wi AT Agh
9T HEE WIAW, I UF ET 90T A9 |
AT FAL H AT TV HT AT ATGTHT H
AT s 92 g7 fze= g
qy T FWAE AT HIBT A6t
AIYTHT  H AT wAT gEAT |
It is not a simple thing. Et{fﬂa’
afz Fw &1 FEEe saEr a1
afz 7z 57 T f& sxinfiom & ar

every tax measure is an imposition and it
is not only on the non-Hindi speaking
people, it is on Hindi-speakng people
also. Every tax: measure is an
imposition. Why do you ‘mpose taxes?

FTE TN AT AAFTH § AT FHA A

ardr g, ar arr fadrg T F O

But in the interest of majority, you
have to do ltfﬁﬁrm W’
st famre®, ey #, agi ww faemr
& w1 fromadr et 2 a2zt & @wi

#1 &0 faetar 8, a=vmg wgi g 2

Tgt F A wr w1 Coear & 1 ag T@°

g %4 % gawr o 7@ foear @
o7 791 faerar 2, w9ifE anr v
TR H A7 ST Wi wraew, S a4
ferar sipzey |

SHRI K. K. MADHAVAN: Sir, |
question the statement, that Hindi has got
the majority. Hindi is in a minority.

S WY T AT gw AT g
7z Ty AW Fr  Trewmar fgRy

% ® # T owr g 7
let us not say that it is an imposition. It is
a selfaccepted fact for the simple reason
that it is in our Constitution and
everybody must have gone through the
preamble of the Consti-
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tution. This has been given unto
ourselves. Nobody else has given it to us.
We have given this Constitution unto
ourselves. The founding fathers of the
Constitution had envisaged that in a
period of 15 years there would be a
peaceful change-over and since 1965 the
official language of the country must
have been Hindi. But unfortunately, the
Government did not take any trouble. It
was left to the cinema world to popularise
Hindi. The best pictures are produced in
Bengali language.
AT ey wgrerg #, [www § 9
TAT AT Al @ grom e
#uF g 99! | a9 B fau< | 41 afz
foaere #7 gfee & Fam sy, gwar fee
afgar et & 97 w1 wEY s=dlT, =i
FTRTATHE AE1 ¢ 7 W1 #ga § fw fgedh
Fae TET AT FAH0 T FwAr qrfgy
i o fedt fomest o) dar § 7 fedt
fopew s & M AT IH T §, AT
waaa g ¢ & an fg=y wwma €
On a popular level and on the level of the

people, absolutely there is no opposition
It is a political move, I can understand.

SR B S G 3 O
are @E F@ F ) o7 fafegsar af
#1 orgare 1 fadw 7 fEar s,
swwz ai @ fag wom fate 737 far
ST, 3% AT gl &t w1 fai ad
faar s, TAT qgeET w1 Al gl
fear smar 1 ag i faeex gda o
mrfere & 9 w1 ot A e = favmrm
On the social level, there is abso-
lutely no opposition. W FI
gron-afag 4 sfwi 7 =TT
2\ uz ot fafawar & 937 5wy 3w @
g&T W1 uF gA  gEr &)
He quoted Sanskrit. As a matter of fact,
Sanskrit is the mother of all languages.

the Union

st g afwer AVt §, aviwrer sar & 7
AT E | Foawr afae § sdom w0 §-
FTHASY, , AT TATHATE ..

AN HON. MEMBER: We won't
agree.

>

SHRI JAGANNATH RAO JOSHI:
You may not agree. But this is a fact.

SHRI MURASOLI MARAN: The fact
is Tamil is the only Indian language
which can exist without any assistance
from Sanskrit.

ot WY A FA . ITRAT I
HEWEA, IR T FEH A | oW
&1 afge ® wifssww & w7 dwq 7
g & 1 agr aifasor Uefia’’ 22—
‘Sikkiram’ s a form of ‘Shikram’
g9 Al g %@ & "7
‘Pou’ is a form of ‘Pushpam’
FEArgEa s 1., ., (Interruptions)
afma HFga & "%, @ AT AAFE Z1AT
g-=mam, W 1 T ¥ W wgfa faan
FATE AT FTIFT T &1 40 9T
ud Wi HEFA W W W &1 g
ATA &, MAAT AN HITATE 17 AR
FT OF & Hoesy ¥ &1 1 go home.
FA1 % 4z ugEw fRagE WAl g
f/g  war & St ¥ g—
aar, fasft ot sedrr wmr # A
qE F 9T 91 WIE

afae #-am dzew ffgdT
Ao W7 W TEE |
FRET H-AT WAT FEAA |

qfzd wal-ww, amw ¥ fxamg )
THH QU0 AL § 9 vew w9, (R o,
for fpur 92 9T @wmET € 1 9E W)
IF § LRWATUF § | T gg
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T qA | A ST wEwG § AGAT
ZATEr WTT EET | qTaT WIS AL
wafora w7 & |

T T AT § A AT AT g
T S A A e g
‘Bones for the latecomer’. ‘ST &4 &
AT a7 gET @I | A gAIL A
qET & | W1 AL F mrQAT 4 AT A
FAIT |

SHRI MURASOLI MARAN: Please
continue in English. We are not getting the
translation.

SHRI JAGANNATH RAO JOSHI:
Therefore, you have to take all this into
account. If tomorrow, somebody says English
is the language of this country, it cannot
exactly express the soul of this country. Un-
less the soul is expressed, you cannot call it
our language. Language is a medium of
expression. It is a mode of expression. I
should be able to express myself. In the
English language, we say 'l am not feeling
well'. As a matter of fact, according to the
Bharatiya conception, T is always well. There
is no question of T being unwell.

afg ga 9T a7 § FFA § 91 Fga

g—u<1 wgfa &% adi | afasr § 0

Fgd g——3v¥ gfvar i
(Interruptions)

So, we should have a language of our own, in
which the soul can be expressed completely
and . comprehensively. If a language does not
meet this requirement, it cannot become the
language of the country. In the case of Hindi,
it was a question of Hindi that was not spoken
but that was understood by the majority of the
people. People knew that Hindi is going to
become the Official Language of the country.
Naturally, many people took to Hindi because
many people knew it. For example, I myself
did not knew it. Therefore, when you have
decided that this is the Official Language, you
should not
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have wasted thirty years, even for a simple

language. You should make people
understand and  you should make people feel
'This is my language; this h my country'.

Unless-we begin our work in our own language,
we will not feel the necessity for a link language.
When we start transacting our business in
Tamil, Telugu, Kannada, Malayalam and so-
on, in all our languages, then we will feel the
necessity of a  common language, a link
language. Then, Hindi, will automatically
come in. Now. only two per cent.of the
people knowing English have been  mono-
polising everything depriving ninety per cent
of the population of this country to come into
the mainstream. Therefore, we oppose it.

rafan M o g fzar & =z
agy wifagfaeg w3 & 1| 39% w=
# g1 fg=kr &1 4y, & aww Fwar g
fisg ot sl @1t a1d w1, & w7
wrgar g fa fgedt 1 o & w0 f
¥ 3 fgwdi § oawr g-w,
AT~ W7 arfgaarg T &
a2

Absolutely, there is no compulsion. That
forms part of C, and who has crossed 45 years
of age, there is no-compulsion for him to
learn Hindi.. This is the policy.

SHRI MURASOLI = MARAN: Ex
emption is given, but it is not imple
mented.

s

SHRI JAGANNATH RAO JOSHI: That is
true. Therefore, certain responsibility is put
upon those areas wherein they speak Hindi, for
instance, Bihar, Uttar Pradesh and Madhya
Pradesh. Even Punjab, Maharashtra and
Gujarat are excluded because they come under
B category. So, slowly , we want to make
progress. Therefore, let us not go in terms of
South and North and the division of the
country. Britishers brought in their language
and we give them credit to bring unity.
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If by imposing English they brought about
unity. The Nizam imposed Urdu on
Karnataka, Vidarbha, Gulbarga, on
Telengana, nine districts of Andhra Pradesh,
Marathwada, five districts of Maharashtra. He
never cared. He imposed Urdu. Muslims from
Kerala and Tamil Nadu learn Urdu. There are
schools. He thinks that Urdu is a part of his
religion. Whosoever is a Muslim must learn
Urdu. There are madarsas.

SHRI M. KADERSHAH (Tamil Nadu):
But in Tamil Nadu there are Muslims who
speak their town an-guage, Tamil,
Malayalam.

SHRI JAGANNATH RAO JOSHI: T know
that. 'Chandrika' is printed in Malayalam in
Kerala because there Muslims cannot speak
Urdu. The same is the case with Tamil Nadu.
Do you mean to say that I do not know it? But
then he thinks that one who is a Muslim must
speak Urdu.

SHRI G. LAKSHMANAN: Sir, are you
convinced that Hindi as a link language of
India can discharge its duty to satisfy the
different nationalities in this country?

SHRI JAGANNATH RAO JOSHI: The
first thing is that ours is one nation and there
are no different nationalities in this country.
(Interruptions) We consider this great country
to be one and this has not only been said by
us, but it is in Visnupuranam

FAT a] Faxeq 1 femifaeda
Zferor |

AT T AT T | AIAT TF Faaft 1

That means ours is a territory that spreads
right from South Seas to the highest peaks of
Himalayas as one and indivisible and that is
know as Bharat. The Puranic period is con-
sidered to be 5,00 years B.C. So, in those
ancient scriptures they never
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considered in terms: ot Kannada, Marathi,
Telugu or Tamil. The richest language is
Tamil with Thirukkural, 1 know it. But then
unless you open your hearts and go to the
people and tell them, how can you achieve
this? Even Thirukkural has: been translated
into Hindi. I have got a copy of it
In

T FET i

our Karnataka “o'fnT_
But then there has always been a revolt. The
Buddhists revolted against Sanskrit. Janeswar
was the first to revolt against Sanskrit and he
brought in Marathi. Baswanas revolted
against Sanskrit, and Kannada was brought in.
So, naturally, all people in and independent
and free country must speak in the language
of the people, not only in the language of 2
per cent of the people who have monopolised
completely. I will fight that, I will fight for
those 98 per cent who speak their / own
language, Tamil.

Then he has quoted about a Bank Recently,
I had been in Calcutta. We said you cannot
simply put 'State Bank of India' in English and
Hindi. It must be in Bengali also. It must be in
three languages because the banks are meant
for the people, the LIC is meant for the people
and, therefore, you must use the language of
the people. Therefore, we do not want to
substitute Kannada, Telugu, Malayalam by
Hindi, j No, we want to substitute only
Englsh. We want all these languages to
flourish. We want all these languages to be
enriched, but at the same time, as a country, as
a nation, we want a common language for all
of us and for that Hindi has been accepted
and, it is our duty to work for it.

Therefore, by opposing this Resolution I
support the language Hindi as a mode of
official language.

Thank you.
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SHRI G. LAKSHMANAN: I would
request Mr. Kalp Nath Rai to speak in English
because he may | make good points and we
can understand him if he speaks in English.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Kalp Nath Rai,
he wants you to speak in English because you
are well understood in English.

DR. (SHRIMATTI) SATHIAVANI
MUTHU (Tamil Nadu): So that we can
understand as he speaks.

1 XTI Uy SIRATEE Y,
HITT AT8T A A g7 qe77 foar 2
B 39 q&ma & wgaa 4gf Z o«
IS A7 3 0 FOAHIAT G Z )
qIAT FT FATA T F ARATT F Z |
ATIT FT HATT TIFEAT T F 90T
FT q417 3N F wifaw, qmrfomm, vw-
difas ww aepfrs sy 7 3% gurd
T AECOIT HITT qIZT F1 Gq7147 ATZ0
& @rd Fwrr faegie o g
AEIIATE I AT AT I T
A & &t w=z fog 97 374 w W@
=1

'We must "lo our best to form a class
which may be interpreters between us and
the millions whom we govern, a class of
persons Indian in blood and colour, but
English in taste and intellect.'

W #t wrAfas =7 & frafaar @y
% faq @ fargeara &1 Qo qamw w7
¥ fad wa® wvavws 451 £ fr fegmma
BT HIAT S Farefr wrr g,
FTATIA | 57 I HT AT WE3A97
T T AE dwrar 1 favetr Aif frgear
T o7Ars 47 | 997 a7 # T gerrdh /i
¥ T FUILT AW AATH 4T 7 T I Y
ATHTAT Tf T T3 AT WRAT TiGT
AT WG, AIAAT F wisAw

[ 23 FEB. 1979 ]>
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oz w21 B wre 7 fgegea 57 amg
FT AL FA H O A ¥ g ay-
T FAATHAT | AT FIw F fE gam
w57 A e, AT FIG G AT ATSIED H
ware i ' T=Y- FI9 A8 W, AW &
Foe AT w0 ) ug Foier & w9 F0 g
FIH g€ AZA w1 Fga g ATATT
W WISED i WIE AT F[ | F4T Fw]
# o =fipoy § e widr 2=faw F -
ATATETE, HIFE % €0 TFTHA, T4
F HEIEAT ATE[ A AN F HAT A
7 AN WIT S qarAE A7,
&, forad wa W g g F faa uw wevar
qf, A ZW Fi WIGET FEHAGF &, AH-
WY F AT § T ] AAZ] BTG
HEM L 30 FAT F R U I F
fow wgra gatago @@ & f5 wre A
G T qGA 9% EWIL AW W UEH
WAFE AT AT, AOAH T Gl 8 |
faer wror w1 fedt oW ®
e seqifomr fear sig gw guF faeg
| g5F wa-arq § 47 9 FEAT TEAT
g f& sy Aifa gave Tw 7 w41 0,
gk % F1 faaw war gemoag
Afqurd wow & foa® Fre g ar=an
wfgd | wAS Fr FIT AT H 30
U0 &) AAR ugh & q w7 gHlET
RIS 0 ZH 4F & GTAT §, T HEF W
HIETS &1

wa OF are fa¥w oy w1 w
fasrr 1 & wrar f gfaar & faaw 3w
& w0 W HIAT AT H, WA qEF F
s i 7 (a3 & o g g £
fegeara &1 7w 5t 3w & st v adi g
& | SEAT W wreqiA ArgArS i Fear
& 1wl w1 Tyl wisd # A
&) %7 97 Ffafafy &% § Fmar &
ST FT ST ATAT H AATE | AT
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1 Tregnafa ary av e gfaar & fae o

WAL T B § W (T H AT )
EHIT W F afaaw i g1 344 %
fera & f femgeam &y e fawd
gRf0 | wfFa £ 345 ¥ o famy
2 % fargrama & wignfa us wfiom
AT AT AE T FASAT FTOGET FT
fa=1 #1 39 wg 9 MF ¥ foo
AT FAT | FWIE Al i a7 345
% faar & f+ vgsdi svad, 1965 &
fergeama & o Ts &1 e =0 g
T %7 719 gwre Afqam & faefr g€ 2
HIAIG WGoq =0 W 7 T W& &1
SRR TR 1o T R )
wog & & | TEiT wa & iy gw feeg-
W OF Rfaam §0 Ve e ) aEy
feafa % ag ara wdi wwe § 7@ ard
qTH AE FT TEATT wEA H HA ATTE |
Ful g9 grgeana & qfaam & w5257
F( FH @1 T W T T F AEqTT
qEA K A1 & "l@am 0 Qv wy
TEl 13 <@ €, wE v § FA7 Tgan
Elemiawm & o fafa wg & &
qziy w waa q3-fa@ e & grai
W oFAn W AgE AMT AT AEE 1 q
ART T+ ZT F 60 FLIE ARTIH| ATATHT
7T <@ & WL IAF FT AT T2 7
&1 WIS gHIT W | 3¢ greq g fr e
B9 & A, gt W AT a0 qEEr 9
HAST Wi qrEl §1 A )
woer fafga-aamat & faq sasT &1 g4
W & aATd TEAT WA € | W% g
T B9 F AIFETEN FT TAIAT FAT §
a1 Sfar ® AT ¥ OWUAT FTHEIS
FEAT ZA | A AT & Ay
FT TqIIAT &1 WA & | HII W AW
F AT TTETH F1 WY TG LT FwA
grgw oW 9 & wewa § WiT
wigg (arf) #1 @ Fgw g f7

|
]
|
i
II
i
i
|
|
|
|
!
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We want that there should be one
language of thig country

g foreft e s AT A e # )
STTHA A, FTAATRATY & TFC 9|7
%, WY FTHIH & T TqqT qF WA
F1 A foar & w@ifr & wr
g oaz T & 5 et &mr
fedt &1 wwmd € wWEWIRT ¥
am fedt wwera &, giew WOERr
feedr &1 wwma & | O®T W sy
a8l & gt ax e fEwt W A emw A
# wmerer g f mne gw wew &1 ez
FUA A 8T HEW WY 7 1 =G
T AT & fqadnr wwq, aar off awg
=z A F faars sw 1 69 oo &
F1 qUENHI BT ZF AET FT ERA |
# wwmar g fr owwr w1 qvT wm &
sErgar & | fow wew & W &1 g
g TGN BT, I e W WA TN g
el g1 w21 o qw W wmd
uFAT TGN g SN A H AEE oFar
FITH TELEY AFAT § | ZATL A0 AT wwAr
¥ fau 7z aga weawas & fr gw¥
awm # oAt vw qer g ) faw qw A
nidrmar 4E7 8, foa &wr § wwely sy
¥ wfa faesr 7@t 2, ag 2w aw=T T@;
F7 w2 | gfam qrea 5 mai
¥ fawg 7 g | & =gar g f5 o=
wrvert w1 zfaor & @ dadr
aifge | wweT wiia F w7 afwa,
ae. gue M7 wemew &1 wiEd
& ¥ q@ar e owfg 1 & wwd
afaw wieg & wrggl &7 el
ﬁmElMﬁo@oi\'ofqﬂ
W9 WET W WA QAT F A § arew
THET TWEAUA THEA AT FOAW FIT
Frguwme ¢ r ot s e &
fa W # sl war # A arfe
gw @ s &% oy war #
wI-HIT & 08 wee § fomrer gw e
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21 effr o Fraaw St W7 oA
tfear i FHE F waw & a7 §
“qregTam” W= w1 sawr fqar aa
9 #IT TH IFC & g4 @0 4g weg
Hra T | T AFR § i 9w fawer
arz Fawree st &1 s faar ar
ST 4gT & qg0 AT q9r F wew A |
A w5 gw o et wew &
AT E AT IAET AT F WA F1 draq
& oY Y WA AT g A7 Fforor
F7q & | oA wiar § fome e
3 q ey ara w7 g%z fa a1 awar
& g fadeft arar # g7z 7@ fy o
qFEATE | T wOE A o e
faferm &1 oF ftw v wEar
foma w7in w21 @ —

‘o foTrdt 7 aa wm gw X fem & 2,
“Zmar § S Fraar aren arfaa ¥ 2
AFT WA 9T AAT AN gH A | WAL,
AT a0 Tt A, 74T ZE0E frA R )
fpad s\ & TAd W wearr
7 f5dr @@ &1 9550 9w F g9z
fut AT "EAT 21 TAT gHIV 7 AN
Ffga—rar & F AT AT Wy,
9T F FA IEAT FTOGIT ) THET
A AAA F T AFT F 957 A8 7
HEA F | HAA F A AT wr e
afl & Tfae & w791 7 5wy =
T W17 4 #93 F AT w3 a7 g
faeardr & fr & T 30 & oF wray
F fao ammor aam @ oo &
uFal ¥ s g s &
FIT 990 & T97 9T TH AT B Ar3AT
FEAE ¢ ;s F 997 77 Fgegara
w1 "I-FT FIAT TET & 7 F4T WNGT
F A T TAITT & q3gm F1
forgre amam w1 & 7 v qrar Fuw O
FB AZEN AT AFT-AIEE FT gw forwre
A FLF AoH FT TATT FTAHLUG FAT
a1ga & 7 afww a1 ¥ 98 wradr AT

[ 23 FEB. 1979 ]
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afaer wra7 & w7 7 afes & wemw
# AT fagre T megd &) FAEE
#r 98 Sfqoa swaT FWE & wnaAw
¥ AOFT AT AIEAT & | wiE AT 98
afaor et Fqa & weaw & A9
TAAET FIAT ATZAT & | AT AT 98
afewd sear wemEw & wiew ¥
s AT AT T WIEAl 4 HT 39T
& 7197 97 WA, weg waw, famre #w
wrsieds et W qret 3T WA Ty
¥ HIeAN Y MeAT AT Tl OWIEA
# e e § ARUE FFAH FEH
wrga § 1 afw fafger w=rd & =,
ot far &am {1 9fowe £ 97 30 ¥ e,
A1 7 I4H e A g1 ar b §,
9d & gf a1 ufesim & @ A g,
fifgar #ard & T Wy & Svs 6% 3w
FY wHAT BT THIE FOAr qoEga £ &
34w 78 fid e w9t wrgar g 7 e
AF EF AT & W FI EF W& FA §
a4 &% B9 To qow A wHT AT wifaw
HAETIHT F EH FOH A HHA HET g
WEA | WINTH T W AT AORET R
F[ P FT Feid HAAN & HTSAH & WAL
O BT 7 WAA F WA & wTEAN
i FAT 0 TR F T | T HAAT
¥ ATEAR § WA Gt a9 @1 7
w1 gfiqr &1 %0 A1 Tz WA &
wIsAq A, AT AW T WGT § MTT
wAwd w7 wE W owE fad
WeE AqaT T a & Ag) §EAAT )
faaft W1 w1z ww, feet ot Forwea
% fod a7 7 &7 &0F w47 21w |
¥ oy {1 ST T G | ATET FT FIE
A1 qaF o AL wrar F seAva faer gl
AqTAT F HET Arerar AT | FAe Fgmgens
ag G 9eF & A1 fF Gar F arenr
aqz F7Al 3 1 fggendr Wi S
N F AM AAAT H AT GHT AT
2 o1 i wga fadt o waa & qEmw
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(4 %7 ar9 TA]

T & | IUHWTIE WG, A 7 A A
& Az gl eeAeaT W OAET g &
a1 w1ow § fr fgmeaw gardd adf
% Tam @ ! ferrmay ¥ oge
97 aF AT EAH KT AT A/TI04q7 7
wt fawre & fgmems w7 gaidl &l
A TATHT FT FTT SHAT &1 TETF AT
wr & faw wwa gt fomg orwmdl

FT FEAT 47 AT IH HHT TH AW AV
ST T AT A 47 wa fF wivEr
F1 T wew 47 | fFigey | fig
AT #7 wAfE & arE ga gew g9
S FIGEFAEE | THA TSFAFT
AT G F AT HCswAT R A1 FedT,
w4, afwe, a¢ 917 geara w1fz 41 )
W TH OUEH W OATAT FI FEHS FAN
gE a1 TsiFTS AT OATAT HAA! & HT
feet 3§, afww, Fm7 4 WIoTF s
¥ AT WA @O ww BEIOT 2
RIWT FUN AT IHE 4T |7 94 THIT
EF § TUSETH B oATT FASA
gH AE UNFE  FI QAT WAT G
(T SHAT Tl AECHFT TF( | T 0T T
B9 AdAd, FEWIE,  TwrEd, Ao
Alere WT AF T4 BN 417 TG @
ar ag wAY AT T4 AW & fad woar &
a1 Wt £ 1 gefeq q sk sy g
g oo 39 &7 o 7w FY qan e
FTT T G RV 4 gEEa
F7w Arer 2 wfawa ar 1 gfsws
T AT § AT AT GHAT FT TG GqT
& & 1 g T @ g fE fega
gawr fadet  EwaTArdl & W gEE
zwar @1 Wi fadet  gwenaTe gRwi
T AN A U 9T FTRATT @ F W
g faafoat & qwrad a1 3 1 wfew
# wgqr wrEar § fr swar o S %
& Ed  reiwrs wena wifgw ol gw
qaeF # Amwrdr 9 gutdm g7
gardr fesr g gwir

[ RAJYA SABHA ]
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I AATAG HE Y, gH NEAHT &
WETE | gH AR e AT g | #W
T AT gorg EreT A dea § ot wn
srar 2 fF 2w 3w #Y Smar HE g
9 T HYGH §, dHar 938 29 g W
v 3a% ufafafa & 1| g gwn foeslt &0
qiferadve & wasit ¥ d@a 2 ) 3
amE &1 WA ae 9o wfawa Fnr
IS ARG g ¢ F wS H gAq # w7
I FT TN TG | FIE IAT S
FEa Agl gwr fw ogwv ufafefa
fom wwmmar 9w, faw Aifv 9w, faw
arar 97, fqa mies @ifs 97,  f¥w
amifos Aifgarsge s @ &) @
fan &/ § sawhivar gt @ ) 3uw
A9t & FeaT FHAT F AR FWE W91 F7
AEN AW TG | WA ZH AW AT A
19T F a7 4 2 g AW, THT qAW
& @ fgedll ® agw wend, afreane
& wnr afesr W 9o, FAleE F &
9T W ZgH W, #I9 & AN qAAT-
] W AZH HA W FWH-AA T 4T ST
FHi-F &, fadzw &, Ay & @
oA # a9 d AT TSI A WIST w5
HHE G%d £ | W 99 aersae
WEIEA, WA WL AR AW AT S H1
BT 9T ga § wEHAT FT AT T T
HIT g9 3% F1 AT a9 43 gu
& w1 o wreuw § fevgeanay § arpwmar
#1 FdY st w1 g1 awdr | gEfan
# ood frew wom amar g L

SHRI K. K. MADHAVAN: Sir, he has
taken more than 16-17 minutes.

(Interruptions)

THE  VICE-CHAIRMAN  (SHRI
ARVIND GANESH KULKARNI): Mr.
Madhavan, would you please bear with
me for a moment?

SHRI K. K. MADHAVAN: It is not a
question of bearing. I do not want to be
another. . .



285 Re. ret)ieu> of oficial [23 FEB. 1979 ]

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): When such a
powerful lung-pywer is used, I cannot listen
to what you are saying. Now what do you
want?

SHRI K. K. MADHAVAN: I refuse to hear
hirn. He has to sit down.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Why?

SHRI K. K. MADHAVAN: Because you
advised him to take only 10 minutes. You
yourself prescribed the time. I am only
repeating what you said, T am just quoting
you.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): You take your seat.

SHRI K. K. MADHAVAN: No, I cannot. I
am sorry. You may send me out. You advised
that every Member should take only 10
minutes. He has already taken more than 16-
17 minutes. There cannot be a different
standard for Shri Kalp Nath Rai.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): When your turn
comes, you will be given more time. | We had
decided upon a discipline of 15 minutes for
every Member. Under Rule 161, the
Chairman can allow only 15 minutes to a
Member, but, since Shri Jagan-nathrao Joshi
took 30 minutes, I cannot enforce discipline
on him. I had also to acecpt that everybody is
equal. It is a very sensitive subject. I had to
find time for everybody here. Go ahead, Shri
Kalp Nath Rai.

SHRI VISWANATHA MENON (Kerala):
You must allow Mr. Madhavan to speak for
half an hour.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Kalp Nath Rai,

hurry up.

sft "5«RTq Tra : m"T"ra 3T-
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F yera & wfa ageE 9% w99 7Y
At g o & gw o e
& wdr AHIfa® Al €1 OF T
wiha gers sy faes fadndt ol
¥, SAT AT & wAr ge & qfatafa
it &1 |

fotd AT & W wgredn Ay
TATETATA AgE HIT E¥o T Frgea™
F o &1 qMe @ w7 wfEm F
gerEa o a7 fawior 7= s@A 2
qGT AT F WOEAW § T FT Al
FATHT 9TET A, A T IO E1 1 T WTEA
7 o staTet = Tt ST AT R
7 fair o o g F Wi 9T
HeF § qT97 F g9 F1 g4 fFAr 9y
F1E AT T F F9C g1 AGL AT AFAT
Fram (wre) fasly o amr #5 f
qv g & fawrs & #fFw W &
AT 97 AW F AL 1L ITET AT A0E
fawra dar w70 & v fams F
gafer gw =g & i amr F 9w 77 ey
e qifeat &Y oF AEES FiET
TAT FT AT WA warfed w7 A0
Faferor #Y ST wfge, adr ST FT e
e T T OFAT B HIEd A0
AT HEAT § WIT WU HEw T HTATA
&1 gefga Tar o1 a%ar 8 | g )
THE VICE-CHAIRMAN (SHRI ARVIND

GANESH KULKARNI): Shrimati Leela
Damodara Menon.

SHRI K. K MADHAVAN: I was to
speak. |

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): I am sorry, it is my
mistake. It is Mr. Madhavan. I am sorry, Mr.
Madhavan.

SHRI K. K. MADHAVAN: I can understand
your chivalry. I support the amendment moved
by Mr. Kun-jachen, who hails from the part ot"
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[Shri K. K. Madhavan] tbe country from
which I hail. 1 I am hound by time. I mean
what I speak .and I speak what I feel.

DR. (SHRIMATTI) SATHIAVANI
MUTHU: Speak in Malayalam.

SHRI K. K. MADHAVAN: With ibis
introduction, I pass on .

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): You
speak in whatever language you /..please.

SHRI K. K. MADHAVAN: 1 pass on
deliberately as a token of protest, -to my own
mother tongue. Malayalam.

THH, VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): Go
ahead.

"SHRI K K. MADHAVAN: Sir, I learnt
Malayalam through my mother's milk. As a
boy I learn Malayalam. But I could not speak
in Malayalam here so long because I wanted
others to understand what I speak. But what
has been happening here; we have been
witnessing many scenes here. Sir, many things
have happened here which did not fit in well
with the dignity of this august House, Sir.
Some people were monopolising this House
virtually by means of their lung, power. Is it
justice? Do they believe in the maxim of
'might is right'? Now I have another complaint
Sir, The arrangements made for simultaneous
interpretation of speeches are not sufficient.
Do you know the reasons? Here when they
want to appoint interpreters in languages like
Malayalam, they prescribe very high quali-
fications and experience in Journalism and
teaching etc., but they are not prepare to pay
suitable remuneration for their job. Big job
and small pay that is the criterion. They have
.no prospects for promotions here. These
people who are doing this job

*English translation of the original speech
in Malayalam.
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ol interpretaionl are more qualified and
knowledgeable then many Hon'ble Members
and Ministers sitting here. They should be
given proper remuneration for their job. But
in, the absence of that there is difficulty in

attracting qualified people for this job
whenever they want to appoint more
interpreters.

Now Sir, I am capable of understanding the
Resolution moved by Shri Murasoli Maran in
spirit though not in letter. That is why I am
sup-portng the amendment moved by Shri
Kunjachen who hails from my State—
although he represent a different Party. Now I
want to say something about myself in this
connection Sir. My son joined the Cole
college. I advised him to opt for Hindi in
place of Malayalam and by studying Hindi
instead of Malayalam he secured first division
marks. [ have another son who also has learnt
Hindi. Sir, when I went to Banaras Hindu
University to study Law there during the quit-
India movement, propagation of Hindi was
one of the things for us to do and I had learnt
some Hindi also E.t that time. But later when I
observed the fanaticism of people like Shri
Raj Narain there I put a stop to my study of
Hindi. Sir, I would like to say that it is the
Hindi zealots who spoil the cause of Hindi.
My prayer is that Hindi must be saved from
the hands of these people.

Sir, T have got h«re with me some
authoritative books on South Indian
languages. I have got another book on Hindi
entitled 'Scientific History of Hindi language',
published by the Hindi Sahitya Akademy. I
am not reading from it at the moment.
Similarly I have got two authoritative books
on South Indian Languages published by
Universites, one edited by Mark Collins
entitled 'Dravidian Studies' published by the
Madras University; the History 4 Tamil
Language' by Shri T. P. Meenakshi-sundaram.
This book was written by a linguistic expert
like Meenakshi-sundaram and published by
the Dec-
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can college Post Graduate and Research
Institute Poona. 1 have the copies of
these books with me and therefore I
speak with authority. Iam not making
a speech from the Public Maidan. As
regards Hindi I would like to ask my
friends about the history of Hindi

language. Sir, I would like to know
whether Hindi has any literature
more than five hundred years old. At

the same time the south Indian
languages have a history of thousands of
years,  This book established that
historic fact. Then Caldwell says about
the zz of Tamil and other South Indian
languages. Even a study of the compa-
rative grimmer of Dravidian languages by
Caldwell has only encouraged the theory
of mixing of languages. Then it mentions
about the thousands of years of age of
Tamil language and other South Indian
languages. The linguistic  experts
have established after long tudy and
research that four South Indian languages
have a very long history and they had
common origin and later branched off
into four. This is what I have to say. Sir,
,,any languages in the country are
richer, more prosperous and older than
Hindi. Urdu is richer than Hindi.
Tamil, Telugu, Malayalam, Kannada are
a richer than Hindi. Then 1 do not
understand how Hindi can stand any
comparision with other languages. Now
they are talking about majority. Where is
this majority?  Hindi speaking people
constitute only about 41 per cent, of our
population. We have the census reports
before us. Then where is this majority
they are talking

[ 23 FEB. 1979 ]
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about. Now the question is about link
language. Yes we must have a link
language. But what happened to the three
language formula? I would like to ask
this Government whether they are
prepared to continue the there language
formula,, Two days back our Foreign
Minister Mr. Vajpayee admitted here that
Mr. Nehru was a great-man. Yes, Nehru
was great and magnanimous too. It was
during his time that this three language
formula was introduced. But these people
who are sitting here in Delhi now, are not
prepared to continue that policy. Sir,
there are some people here whose
attitude is that the people from other
languages are asking for some charity
from them. I happened to remark here
once that if anybody thinks that there is
no India beyond the Vindihyas they are
wrong.

5 P.M.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): Mr.
Madhavan, just a moment, please take
your seat

As per our Rules we have to adjourn
the House at 5 P.M. on Friday. So, Mr.
Madhavan, you will get the balance of
your time next time.

The House stands adjourned till 11
A.M. on Monday.

The House then adjourned at
two minutes past five of the
clock till eleven of the clock on
Monday, the 26th February,
1979.



